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HOUSE OF THE PEOPLE
Monday, 26th May, 1952.

The House met at a Quarter Past Eight
of the Clock.

[MR. SPEAKER in the Chair]

QUESTIONS AND ANSWERS
(See Part I)

9-20 A.M.
MESSAGE FROM THE PRESIDENT

Mr. Speaker: I have to inform tke
House that I have received the follow-
ing message from the President:

“I have received with great -
satisfaction the expression of
thanks by the Members of the
House of the People for the address
I delivered to both the Houses of
Parliament assembled together

on the 16th May 1952.”

COMMITTEE OF PRIVILEGES

Mr. Speaker: I have to inform Mem-
bers that, in pursuance of Rule 204 of
the Rules of Procedure and Conduct
of Business in the House of the People,
T appoint the following to be Members
of the Committee of Privileges:

(1) Dr. Kailas Nath Katju (Chair-
man)
(2) Shri Satya Narayan Sinha
(3) Shri A. K. Gopalan
(4) Dr. Syama Prasad Mookerjee
(5) Shrimati Sucheta Kripalani
(6) Shri Sarangdhar Das
(7) Shri B. Shiva Rao
43 P.SD. :

(8) Shri R. Venkataraman
(9) Dr. Syed Mahmud
(10) Shri Radhelal Vyas.

HOUSE COMMITTEE

Mr. Speaker: I have to inform Mem-
bers that the composition of the House
Committee of the House of the People
will be as follows:

(1) Shri U. Srinivasa
(Chairman) ,

(2) Shri Tribhuan Narayan Singh

(3) Shri Upendranath Barman

Malliah

(4) Shri Awadeshwar  Prasad
Sinha

(5) Shri Halaharvi Sitarama
Reddy

(6) Shrimati Ammu Swaminadhan

(7) Col. B. H. Zaidi

(8) Shri Tulsidas Kilachand

(9) Shri Hirendra Nath Mukher-
jee

(10) Shri K. A. Damodara Menon

(11) Shri Sarangdhar Das

(12) Shri Gurmukh Singh Musafr.

RULES COMMITTEE
Mr. Speaker: I have to inform Mem-
bers that in pursuance of sub-rule (1)
of Rule 231 of the Rules of Procedure
and Conduct of Business in the House
of the People, I nominate the follow-
ing to be the Members of the Rules
Committee:
(1) Shri M.
Ayyangar
(2) Pandit Thakur Das Bhargava
(3) Shri Satya Narayan Sinha
(4) Chaudhri Hyder Husein
(3) Shri O. V. Alagesan
(6) Pandit Algu Rai Shastri
(7) shri A. K. Basu
(8) shri R. G. Dubey
(9) Dr. N. M. Jaisoorya
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(10) Shri K. Kelappan

(11) Shri N. C. Chatterjee

(12) H. M. Maharaja Rajendra
Narayan Singh Deo

(13) Shri Jaipal Singh

(14) Shri K. Subrahmanyam.

INDIAN INCOME-TAX

MENT) BILL

The Minister of State for Finance
(Shri Tyagi): I beg to move for leave
to introduce a Bill further to amend
the Indian Income-tax Act, 1922.

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill further to amend the
Indian Income-tax Acr, 1922

(AMEND-

The motion was adopted.
Shri Tyagi: I introduce the Bill.

RAILWAY BUDGET—GENERAIL DIS-
CUSSION

Mr. Speaker:
proceed with the General discussion of
the Railway Budget, Before the dis-
cussion commences, I have to announce
to the House that I fix the maximum
time-limit for speeches as 15 minutes
for each hon. Member excepting the
hon. Minister ot Railways for whom 45
minutes or more will be allowed, if
necessary. We will now start with the
distussion.

. Shri P. C. Bose (Manbhum North):
Sir, it is somewhat peculiar that out of
the thirteen paragraphs of the Railway
Budsget speech of the hon. Minister nine
or ten are exclusively devoted to the
question of the regrouping of the rail-
ways and with regard to all other ques-
tions with which the public are concern-
ed it has been disposesd by one single
sentence at the concluding part of the
speech. That sentence reads as follews:

“Need 1 assure the House that it
will ba my constant endeavour to
maintain the steady progress
achieved in operating efficiency, to
foster better and closer relations
and understanding between labour
and administration and to continue
1o improve the scale of amenities
made available to the travelling
public and labour.”

This one sentence disposes of all the
other points with which the public at
large are concerned.

The House will now .
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I do not want to minimise the im-
portance of the question of regrouping.
Recently there have been various con--
troversies and agitations over this
issue. However important this ques-
I feel that the hon.
Minister should have dealt with the
other points which are of importance
to the public. N

The grievances of the public may be
counted by hundreds and I do not
propose to enumerate them one by one.
But I would like to speak on a few
points which are of importance and call
for the immediate atteation of the
authorities concerned.

The first noint is with regard to the
difficulties undergone by third class and
inter class passengers. There is lack
of accommodation and sanitary arrange-
ments in the compartments. Any per-
son who. has travelled in third or inter
class @ompartments would testify to
that. If you happen to occupy a corner
seat in the compartment you cannot
approach the latrine due to the heavy
crowd. I know the case of a small hoy
who wanted to go to the latrine and bhis
father tried his best to carry the boy
to the lavatory but could not succeed
due to the overcrowding. Meanwhile the
boy did the mischief where he was. As
a matter of fact there wasno alterna-
{ive for him. In that dirty condition of
the compartment the passengers had to
travel a iong distance, for there was no
sweeper available in the intermediate
stations tn clean up the compartment.

With regard to inter-class compart-
ments. very few are provided in a train:
generally one and sometimes two. The
passengers do not get seating accom-
modation. What is the good of onecr
two first and second class passengers
getting all the facilities they want and
the rest going without them. This is
a matter which should be attended to
at once by the authorities concerned.

There is another point with rggard
to third class paslengers. Railway
magistrates go about from station to
station, catch holi of persons travelling
without tickets and after a_summary
trial fine them Rs, 15 or 20. If the per-
son cannot pay the amount he is sent
to the nearest polite 'ockup and he has.
to remain there until he pays the fine..
1 know the case of a villager, a very
honest man, who had a case in a court
in a nearby town. The booking office
counter was so overcrowded that he
could not purchase a ticket in time and
since he had his case in a sub-divisional
court he got into ‘the train without a
ticket. He was caugh! and in a
summary trial the magistrate fined him





